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MINISTRY OF AGRO AND RURAL INDUSTRIES
NOTIFICATION

New Delhi. the 4th May, 2007
G.S.R.446(E).- The following bye-laws made by the Coir Board, in exercise of the powers conferred by Section

27 of the Coir Industry Act. 1953 (45 of 1953), further to amend the COifBoard (Transaction of Business, Conditions of
Service of Employees and Maintenance of Accounts) Bye-laws, 1955and confirmed by the Central Government, are hereby
published, as required by Sub-section (2) of Section 27 of said Act, namely :__

1. (1) These bye-laws may be called the Coir Board (Transaction of Business, Conditions of Service 0f Ernployees
and Maintenance of Accounts) Amendment Bye-laws, 2007.

(2) l_bey shall come into force on the date of their publication in the Official Gazette.
2. Inthe Schedule to the Coir Board (Transaction of Business, Conditions of Service of Employees andMaintenance

of Accounts) Bye-laws, 1955.-

(i) for serial number 8, and the entries relating thereto the following shall be substituted, namely ;_
2 3 4 5

"8. To incur expenditure Above Rs. 25,000 and upto - Above Rs. 5,000 and upto Upto Rs. 5.000 in each case
Rs, 1,00,000 in each case, Rs. 25,000 in each case, within the sanctioned budget
within the sanctioned budget within the sanctioned allotment."
allotment. budget allotment.

(ii) fOT serial number 8A and the entries relating thereto the following shall be substituted, namely :_
2 3 4 5

"8A. To sanction and
incur expenditure for
purchase of require­
ments of the
powerloom factory

Above Rs. 50,000 but below Upto Rs. 50,000 on any
Rs. 1,00,000 on anyone item one item within the .
within the sanctioned budget sanctioned budget
allotment. allotment.

Upto Rs. 20,000 on anyone
item within the sanctioned
budget allotment."

[F.No. 6(4)94-CoifJ
SESHKUMAR PULIPAKA, Jt. Secy.

Fact Note: The principal bye-laws, were published in the Gazette ofIndia, Part II, Section 3, SUb-section (i), vide
No. 42-SS1 (34)154. dated 15th January, 1955and were amended byNotification No. 42-LI(b)34/55, dated 12thJuly, 1956,No.
15(1)lfext(E)/67rrext(D), dated21stJuly, 1969,No. 24(2)76-ICC(Coir),dated 9thSeptember, 1976and s.o. 670(£), dated 25th
August, 1989. .~
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